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C.P No. 140/ALD/2017

Shri Abhishek Anand for the petitioner. Shri Amit Verma for the Corporate Debtor
Company. Objection to the present I & B petition is not filed till date. The petitioner
counsel submits that, he proposed for filing a preliminary objection on maintainability
of the present I & B petition, and thereafter only he would like to file formal objection
to the main petition. Such contention is not acceptable to.

The Corporate Debtor is granted a final opportunity with a cost of Rs
10000/- to file its comprehensive reply /objection including on the maintainability of
the petition within Ten working days. The cost shall be paid to the petitioner.

The matter be listed on 18" December, 2017.
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